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U"", .... 

BOMBAY REORGANISATION BILL' 

The MillilIter of B_e Affairs (Shri 
O. B. Paat): Sir. 1 beg to move for 
leave to introduce a Bill to provide 
ior thfo reorganisation of the State of 
Bombay and tor ma tters connected 

Jh .. " ... ith. 

Hr. S~~  The quesbon is: 
\.. ~-. 

''That leave be grant<'<i to in-
tlodtlccd a Bill to provide for the 
~r llni ti n of the State of 
Bombay and for matters connect-
,".:1 therewith." 

The motiOn was adopted. 

S.ri G. B. PIlat: Sir. I introducet 
'Ill<-Bill. 

"!J,Ui TJqi (Debra Dun): I want a 
l ri le ~~ " about a point of law. 
Th .. St t~  have all been enumerated 
i:l tht' Constitution. It is not that I 
am obiecting to the introduction of 
:he Bill; the House has acreed to it. 
: only want to • .,., how we should 
!Jroceed in thO' matter. Shall we lint 
~" e i  1.b(' Constitution and provide 
for another add·tional State 88 and 
when it is enacted OT shall we flnt 
.aact legislation and then brm, It in 
the li.f of the Conmitutian? 

Mr. Speaker: I am not going t.O 
give any advice, When the matter 
sri96S once again at the eonlhlftation 
,tage. it the hon, Member wants to 
make any .efereuoe to thla. than II 
wHl be time for me to conalder IUId 
t!len th .. hon. ~ Minister will. 
,·onsid... an theae .... tten. 

DIrt ~  My 1ean are that the 
Bill c:aDIMIl be nnit~ .orordlng to 
the C-Utution . 

lb. ~  I ...-help him. . 

SIui ~ i  a-u.e, unleu we 
provide for the aMIIoDaJ State In the 
CoDStitutioll, we _t create a State 

because the States have been limited; 
their number is limited in the Con, 
stitution and we cannot have a fresh 
State unless we amend the Constitu-
tion providing for another State. 

Mr. Speaker: I am afraid the hon. 
Member is a little too late. When I 
put the question whether leave should 
be granted or not, he must have 
immediately opposed or supported or 
asked for an opportunity to speak on 
this matter. He has lost the bus. 
When it comes to the considerati3l1 
stage, he CRn make the suggestions to 
the hon. Home Minister and he will 
consider everything. If he is not 
satisfied he can oppose it or do any· 
thing he like at the consideration 
t g~  

1HZ ...... 

RELIGIOUS TRUSTS BILL' 

The Deput)' MlaIater of Law (Sbrl 
Hajamavls): Sir, I bell to move for 
leave to introduce a Bill to provide 
for the better lupervlolon and admi-
nistration of certain relillJous trust •. 

Mr. Speaker: The question is: 

"That leave be ,ranted til 
introduce a Bill to provide for 
the better lupervlsion and 
administration of certain rellglo,," 
trusts." 

TM motion ID", ,,,Iopted. 

8hrt 1IaJanIa..u: Sir, I be, to 
introduce the Bill. 

IJolZi ...... 

RESOLUTION RE: POLICE FIRING 
IN SOUTH AFRICA 

The ....... IIlDIIter ... MIIIM&ar of 
as_ AllaIn (1Ibrt I ........... 
N .... ): Mr. Speaker, SIr, I gave 
notlct' of a Reoolutian which I intend, 
ed mavin, tod.y. With your penni,. 
lion and the perm.lnlon Of the Ko ...... 

'Publiahed in the G.,..,tte of India Extraordinary Part II-&ction 2, 
dated 28-3-80. 
tlntroduCt'd with th .. recommenda!lon of thr Pr ... Jdent. 
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should I!ke to rna!!:. a very minor 
alteration, a verbal one. in l~in l

.Ion of the name of a place-to make 
It a more factually correct Reaolu-
tlon. May I read it in the amended 
form? 

Mr. Speaker: Yea. 

Sbri Jawabarlal NeIma: I bel to 
move: 

'"l'bat this HoUle deplores and 
records its deep .orrow at the 
tralic incident. which occurred at 
Sharpeville and In Lanla town-
ship near Capetown in South 
Africa on March 21. 1960. result-
ing In the death of a large num-
~r of Africans from pOlice tiring. 
It sends its deep sympathy to the 
Africans who have suffered from 
this tiring and from the policy ol 
racial discrimination and the sup· 
pression of the Africl n people In 
their own homeland." 

Sir, the other day. when mentioll 
waq made ab::JUl th:s traaic incidellt 
in this HOllse, I ventured to 18Y 8ome-
thing and to express a sense of sho\:k 
which. not only this Hou,e. but the 
whole country had experienced on 
receipt of this ncws from South 
Africa. Now. the Resolution I am 
movinl is, as the HOWIe will see, i1 I 
may usc the word. a moderately-
worded resolution. It has been deli-
bel"ately worded in that way. nut 
because any of us feel very moderato-
ly about this motter because it i..j u. 
matter in which strone feelings ~r  

aroused and have been arouaed in thl. 
Hous.e and in tb.i9 country and over 
a great part of the world. N everthe-
Ie... I thoullht that it would b. In 
keeping with the dignity of this Hou •• 
and of Parliament If we should 
expr(\lts ourselves in this restrained 
nnd modorate and rather limited .. ay 
rather than uso strong langunllc. The 
matte-r is too serious merely to be 
dispru.d of by strong lan,uage or any 
I.nguale. It is not the custom of this 
Rouae normally to conaldc such 

matters which are supposed to be in 
the internal jurisdiction of another 
country oor indeed would we like the 
other countriei to consilj,er matters in 
the internal jurisdiction of thia COUD-
try. That is the normal practice; it if 
the risht practice. Nev.rthcle ... 
sometimes, things happen and occur-
rences take place hi ~ are n ~ 

normal at all but whic!:lJ1O exceed-
ingly abnormal and .lo becomes 
diftlcult and undesirable for so.ne 
normal convl"ntion to coroe in CI" 
.. ay of !he expres.ion of the feellill 
which i. deep·seated and powerflll. 
After all. this House is and ouglll .to 
be. to 80me extent a mirrpr of our 
people's feeling. and therefore. 
although this is not a normal p·o_ 
c.duro, we felt that this House h t ~  

be given an opportunity of expra· . 
ing the strong feeling. which it .hIo,. 
in regard to these tragic iNdents. 

It is bad enough for a larre numbl:1" 
of people to be killed or lor there 
being a mass killing as Ihere lias been 
in this place in South Africa a \\"O(·k ." 
ago. it is worse to have this killi.,--
in the manner it was d'lne, so far as 
accountii have appeared. You mu"t 
l'emember th.t behind .n Ihese Ii.·, 
a certain deliberate policy ""hich t~le 
South African Union Government 1.:1 

pursuing. This is pe .. !\Rps not the 
time to discuss in an,>" dc>taH Lhkt 
policy, the policy of 9('greg.t,",l, 
apartheid Of, however it i<z caU.J. 
But it ~ well to rememb<>. all tbe 
samp wbil this policy mean<. both 6ft 
theory and in principle J'nd in r ~

tice. In principle and in Uoeory it ia 
tho n .... tion of e er thin~ that the 
U.N stand. for and we Mand f ..... of 
cOurse. 1 am puttin, it hom US. 
lar,er ground of what tbI! 1l.N. and 
the U.N. Chartrr stand for It is the 
negation of what presu",.hly £"ery 
civilised Government Iodav sta'1d. 
for or should"taDcI for, 'n\at i. a 
serious matter. 

Not too lon, ago, Vi her. VOtCft _er., 
raised in a great part of the world 
denouncinl the racial poUc-le. or tU 
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Nui regime in Germany and a areat 
war took place bringing enonnou, 
slaughter in it;; train, it was said th3t 
partly at least-there wpre many 
rPBsona.-it was because of those 
racial policies which t!lo old Na'" 
Goverl'IJllent pursued on th" buis of 
master rac£>, with the richt not only 
10 suppress but to '' t ' - i~ te peop1t' 

bolonging to son}\' other race, which 
they' thought wa9 almost a St,w· 
human rae .. ·, Now, that polici'. ir: 
principle, is adopted and openly pr0-
claimed in the South Africen Url"n 
and B:; has been often !ta1C"d in t~ i~ 

H(mse. that can only lead to disaster 
becau-se it is impossible t<' eoncelve 
that other countries of s<».th Abca 
or indeed of uny other flut or the 
world would accept th~t or .ubmit I,· 
that policy. That i. the QIK'Stio'1 of 
principIL ........ paTtheid. But in regal'd 
to the act.ual practice ":If it, I war-Ide[ 
how far hon. Members are rrally 
awuft' of the details cf how thl' 
African. have to live, what they have 
to submit to, to wbat conditions of 
hving. where families arc torn as 
under. husband frolQ the w:ie, falher 
from the son. Without spr.cia: prr· 
mission. they cannot leave: they can-
not move or dO n t ~li" t without 
special permit. and 2r ~e l  They may 
have Jived in JI. l ~ fOI • whole 
lI"IIeratian but it they ,18Vf ,01 U 

little work outside that plaCO' O,ey 
have to leave that immC<i1atdy, wllbln 
Ii Question of houri. But I am not 
Boing into thaL What I am only 
pointine out is that it i. not ~r~l  

a question of theory--im"orwt .1 
it i!oi, the Question of principle; lind 
theory-but • question of th,> prac-
tice, the enDtmOUI burden that II 
cast upon them. the Afr1l:,n pL-ople. 
by the Governmcn! !!aere. They aft. 
a. I said, the people Wil'·... home-
land i. that country. 'I".wy ar' .101 
aliens: they do not c:ome flom elle-
wb"re. The people of InJ= descent 
in South Africa, ae we an 1tnDu,', and 
remember, have had to put up .ilb • 
great deal of dl<crillll%latioa and 
...acrlng and We bave nu<:Jlted thaI. 
But we mUlt remember .lIto the 
Atrielln people have to ;lut up .... ith 

something inftnltely more thar tUat 
and our sympathi"" mu.t go Q\it to 
them, thereforo, even mo""£' than to 
our kith and !tin there. 

I am movine this re.olution lorl.,. 
just a week after thillie occuren.e •. 
It .0 happened today has be"n d, .. lar-
ed by some ,African orlanisations as 
a day of mourning, and perh"p'. 
therefore, it is to some extent appro-
priate that this resolution shoulrl be 
considered by this Hou··:-M !hi! day 
of mourning. 

The other duy the Prime Mi1Iotel' 
of the United. Kinldom visited Africa 
and I think in South Africa it'Sl'l! he 
referred to what he called a wind of 
ch.!!,,, coming or blowing kero .. the 
AfriC'Rn continent. That was R 

~r te reference to the temlCnts 
and tempcsts tbol are t i~1  placo In 
Africa. But whalever that may be, 
it is clear lb.t the policy of the South 
Afrjcan Union Government has tJot 
laken inlo consideration th_ 
changes, or knowing them, reAIi.ing 
them, nevertht'!ess is not loin. to be 
alYected by them. And they int"oduce 
this system, namely. every persm. 
has to carry 0 pass wherever he ,oeJ, 
and hemu.1 nol 110 in thl. area or 
that area. The Rous. will try to 
think of it: if every pereon has to 
carry a pa,. all the time, ,oing f..-
onc part of the orea to another and 
to be bar_ed by the police. It I. the 
I ife not of even a nonnally semi-tree 
penon, but almoal the life of • 
priaoner on licket or leave. ,",at II 
what the African population of the 
South African UDlon bas be-. reduc-
ed to, and It II not surpri.ing that 
they have resented it and protewted 
agaiDst it. 

I cannot say without much further 
knowledge the sequence of evenla 
that happened Ih"re. but broadly 
.peaking. II .... a peaceful protest, 
a, tar .. We know. Ther. MIchl have 
been 1 n~ violence but 1 ""nnot A)' 
dellnltely.. But the fact remains that 
these peopla wbo were protettln, in 
the main peacefully...... mow .. 
down by mamine-gun.; .. hR. at the 
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same time, to terrify them, I suppose, 
jet aircraft were flying overhead and 
all kinds of military machines sur-
rounded them. 

Somet'hing terrible has happened 
there; something terrible not only on 
that particular occasion but in the 
context of the modem world; and it 
i. not surprising that there hu been 
this great reaction all over the world, 
and I beUeve the matter i. going to 
be brought before the United Nations. 

Now, the United Nations Organisa-
tion abo, normally, does not interlere 
ill the internal affairs of another 
country although there have been 
cases when it has interfered and 
rightly interetered in giving consider-
ation to those matters. It may be 
said that this is not a matter for the 
United Natlons-a matter that Is like-
ly to lead to violation of international 
peace and security, that is, the 
charter of the United Nations. Well, 
in that ~en e, in the strict senae of 
the world, perhaps it is not. But in 
a·ny real sense of that word, of that 
phrase, it is very much a matter in 
which the United Nations, as repre-
senting the international community, 
should consider this, because it 
involves something of the most 
intimate COncern to humanity itself. 

This problem is dividing today, and 
will divide even more, humanity into 
large differing and conflicting sections. 
It means something even worse than 
a normal war between nations, some-
thing of racial conflict spread all over 
the globe. I do not say all these 
thin .. will come but they may come 
and they will undoubtedly come If 
this kind of policy is persisted in. 

So, this matter is not one merely 
affecting the South Atrican Union. It 
affects the whole of Africa and indeed 
it affects all of us, whatever we may 
be. It Is an odd position that a 
"'ember at the United Natidns is usln, 
Its State power tor suppression, for 
the aaaertion of Ita racial er1 r1~ 

within its territory; that is the ques-
tion; using the State power in doinr 
something which is objected 10 anc 
denied by the United Nations in it, 
charter. [I 

This is the background. TRese are 
the problems that are likely to ari •• · 
in the future. Because of thiol. 7 have 
ventured to put forward this rsolu-
tion for the conslderaUm 0( Ibis 
House. Sir, I move. 

Mr. Speaker: Resolution moved: 

''That this Howe deplor.,. lnd 
records its deep sorrow at the 
tragic incidents which occurred 
at Sharpcville and in Langa 
township ncar Capetown in South 
Mrica on March, 21, 1960, 
resulting in the death of a Jar,e 
number of Africans from police 
firing. It sends its deep sympathy 
to the Africans who have l ~

ed from this firing and from the 
policy of racial discrimination 
and the suppression of thl! Afri-
can people in their own home-
land." 

Sbrl BraJ RaJ liincb: (Firozah<ui,: 
Sir, I may be permitted to move my 
substitute resolution. I would like to 
add Sharepeville and Lan,a at the 
appropriate place in the reeolution 
which was given notlt:e of. 

Mr. SPMker: Yes. 

Sbrl Braj Raj SiIIch: beg to 
move: 

That for the orilinal resolution, thE 
following be substituted, namely:-

l-rhat this House ie ~ with 
great concern the risin, tide of 
racialism in South Africa re-
.ulUng in the ruthless .upp .... -
sian with violence of a areat 
majority of the population ia 
SharepevnIe and Lange to .... nabipa 
and trust. that these brulld 
methods wlll rouse the conscience 
of humanity all over the wor\d 
aeainst the policy of the Soulh 
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African Government which runs 
counter to all canon. of t;ivilised 
Governmen t and deserves not 
only the condemnation of man-
kind but the assertion of such a 
forceful worldwide opinion as 
would make it impossible for the 
South African Government to 
pursUe its present policy of 
racialism and ruthle .. ne ... " (1) 

Sbrl KlwIIlltar (Ahmedabad): I 
may be permitted to move my reao-
lution with a sBeht verbal change. 

Mr. Speaker: Yes. 

Sbri 1DuuIl11tar: I beg to move: 

That for the original resolution, the 
following be substituted, namely:-

"That this HOll"Se expre.... its 
deep sense of shock and of 
sorrow at the ou:rageous firing 
that took place in Langa town-
ship near Capetown in South 
Africa and in Sharpville near 
J ohanne.burg all March 21, 1960. 
in which the police killed, wound-
ed and maimed for life, a large 
number of unarmed and peaceful 
African men, women and child-
ren. It sends its heartfelt 
sympathy to the Africans who 
have suffered in the maslacre and 
condemns the policy of apartheid 
being ruthlessly enforced by the 
white settlers against Abican. in 
their own homeland. Whne 
assuring the Africans of its full 
support, it appeals to the people 
of the world to stand by the 
Africans, in a spirit of brother-
hood. in their struggle for politi-
cal freedom, social equality and 
human dignity. 

And it appeals to the United 
Nations Organilultion to outlaw 
fr.e South African Government 
for i to unabashed dilre.ard and 
violation of the Charter of the 
Fundamental Human l ht ~ (2) 

Sbri Bem Barwa (Gauhati): !J<,!: 

to move: 

That in th~ re l ti n~  at th~ 
end-

"and condemns the South Afri-
can Government for meticulously 
excuting this policy of racial sc-
gregation leading to nIa38-lIWi-
sac"" of men, women "Iilnd chU .. 

dern." 

Sbrl Khubwaqt JIai (Khcri): Smc .. 
the name "SharpvilJe" has been ... -
cluded in '!he Prime Minilter'. reoolu-
tion, I need not move my amendment. 

Mr_ Speaker: Yes. it has .iready 
been incorporated in the Prime Min-
ister'Jt resolution, 

ShrI BadlIa ........ I Chandtu 
Chowk): What i_, the ti ~ allotted. 
for this rt.."8olution? 

Mr. 8peaker: I hope the discWlliwn· 
will proceed in the spirit in which 
the resolution has been moved. We 
do not ordinarily, as the PrIme Minu-
ter has referred. take notice of even'" 
that occur in any particular country. 
But this is not an ev('nt which is of 
8 political nature. It is a human 
one, 8 moral issue. It 18 a nelation of 
the human richts that have been de-
clared and it affects the conacience of 
the world. In that spirit, dilCCuuton 
may go on and we may expre... our 
deep sense of ~ rr  One Member 
from each group may take part and 
try to be a. ri~ a, po .. lble. 

An BOD. MemlNn': What about lit .. 
time? 

Mr. Speaker: We .hall have half "" 
hour. 

8brI 8. A. D ..... e (Bombay Ci.t.y-
Central): Mr. Speaker Sir. I n... to 
aupport the resolution moved by th ... 
hon. Prime Minuter and I IlIr"" wilb 
the aentimenu that he expr ... """ wtul" 
movin. the retlolution. What i. hap-
peninll in Africa iI • IOrt of a war of 
liberation that belan with the e!\d 01. 
the _ond World War. out of wbieb 
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many countries in Asia n.:alised their 
l"~ "  That wave is now passing 
over Africa. But. as usual, the im-
perialist r l r ~ do not realise the 
strength of that wave nOr do they 
realise the necess:ty of bowing down 
10 that. Therefore, they are resisting. 
-but resisting in a peculiar way, in the 
most inhuma!). way, but which may 
not bp very surprising. 

1 am surt:: in the end the African 
people are bound to be victoriou3. But 
in this tight for their victory, what is 
the role that we should play and the 
role that the other powers concerned 
should play? For example, the 
minority 01 while racists and i e~ 

rialists who rule in South MriC'. are 
certainly not doing it on thf'ir own. 
They were planted there by big powers 
in sear('h of gold, diamonds, mineral 
weal1.h and the cheap labour of Mri_ 
cans. First they exported the Mricans 
a, slaves to build their plllIltations. 
Now they have planted their own 
racists inside Africs and converted thE' 
whole> continent into a pit of slavery. 

Under these circumstances, a serious 
duty devolves upon thOSe powers parti-
cularly who hold the colonies in the 
continent of Africa and who directly 
or indirectly 8upport r i ~ discrimi-
nation, whether in Africa or in their 
own lands. Therefore, it would be 
very appropriate for us to make a 
move in the United Nations that this 
!<Ort of rule that is going on should be 
condemned and the United Nations, In 
terms of its Charter, should express 
its opinion on that. 

s..condly we should see that when 
Our Prime Minister meets the others 
in the Commonwealth Conference-I 
Rm sure he will do It-he should 
bring the whole thing to th .. "ltention 
of the people in such a way that their 
('onsciencc is moved and make them 
""'I that they can a"_ct events In 
South Africa far more than what WE' 
nn do from hr-re. Fa]" ('xample. if 
l!:ngl.nd, Americn and France do de-
rid£!' to !i:top this rada! discrimination 
In South Africa, I am quite sure the 

South MricllIl racists will bow dawn 
to their decisions. For example, the 
South Africans are not carrying on 
their trade and their activities in 
isolation from the big capitalist world 
of England, America a..,d Franc". 

, I ready France mOW! that Algeria is 
fighting. Ghana has got liberated; 
Uganda is liberated. They will see 
that ultimately the whole of Mrica is 
bound to be liberated. If the peaceful 
actions of these unarmed Africans are 
to be suppressed by v iolenee on the 
scale that is being done, 1 am qui'e 
.ure the liberated kingdoms and coun-
tries of the North African continent 
Are bou"d to rush to the help of the 
South Atricans. In what way they 
will help, it is for them to decide. 
Ji"rance knows how Algeria is receiving 
help in i'. liberation tr~ le  So, 
let the South African Government 
.. Iso know that the Mriean, whom 
they are suppressing will also .receive 
help from the outside world and al,o 
from independent States of Mrica. 

Therefore, Sir, the fight for Jibera-
tion of Mrica i. a lIr;ht for everyone. 
Though we pass a resolution particu-
larly wifh reference to racial discri-
mination, yet in general. it involves 
the problem of the independence of th~ 
"frican people. A very small minority 
is oppressing a majority people. who 
are living in .their own hom"land, as 
the reRolution say!. 

With these words, I support th .... re-
solution. If the amendme...,ts are to be 
accommoda'ed. they should be; but I 
would also make a request that the 
resolution should be a unanimous one 
from thl. House. 

AelwTa KrIpaJaal (Sltamarhi): Mr. 
Speaker, Sir, on behalt of my party 
and myself, i sup;>ort the resolutioo 
and I fully end:>rle what has been 
&aid by our Prime Mlnhter. It i. true 
that whatever action takes place In a 
nation Is under the jurisdictiO!'l of thai 
nation and !nay not ordinarily be the 
concern of ll l th~r nation. But for. 
lunately today beyond the na'ion, th~e 
is an international world., there 18 a 
world of hUlftsnlty and CO!rtaln thing. 
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that a1'c done within the nations conlt' 
to be of intimated concern to the whole 
of humanity. This mass killing in 
Afl'ka is one such incident. 

It certainly tl t~  us a:&Ji!ry, but I 
think it should make Us more thought_ 
ful than anary. But. in spite of our 
boasted prolress, in spite of the ad-
vance of civilisation and culture, often 
We behave specially in group-like 
manner, as if We were barbarians. 
Often it happens that when there are 
mlS,; killings, the at,tention of the 
"'.,rld is directed toward. them. But 
in South Africa and also in many other 
places, people arc bein/l killed, tor-
tured and put into prison tram day 
to day and that attracts no attention. 
If human life is Acred, it is not sacred 
only in the maSSj it .is also sacred in the 
individual. As a matter of fact, the 
'ldividual makes the mass. Let us, 
therefore, be a liUle introspective on 
iuch occasions and see that we are 
not caught in the cruelty that Wl' 
condemn today. 

Sir, I support the resolution. 

Sbrl Frank Antbony cNominated-
An,la-Indians): Mr. Speaker, Sir, I 
have the privilele to associate myself. 
on behalf of the Independenl Group 
ia Parliament, wiU. this resolution. I 
am ,lad that the Prime Minister has 
liven us an opportunity 10 express our 
sen .. of horror al what ha. happened 
in South Africa. 

I think the Prime Minisler was d,ht 
in drawin, attention to the fact that 
we are not attemptinc to intervene in 
domestic problems. He al.., point-
ed out that what has happened In 
South Africa i. somelhin/l perhaps of 
critical importance for mankind. When 
I look at it, I tecl that it is a challenge 
to th ... n ien~ at th" whol ... civilised 
world and more particularly, I feel 
that it is a chaUen,e to the conscience 
at the democratic world and in a 
very special lense. it should be a 
challenge to the commonwealth. 

What these killin.. have ooUlht 10 
do is to focus attention on radaliml 
and I alTee entirely with the Prime 

447 (AI) LS.-4. 

Minister ·whe!l he says that this racia-
lism has in it all the potential of 
wOl'ld disastl'r. What we have St"Cn 
in South Atrica and are s£>t'ing js the 
,-"xpn'ssion of this ral'ialism in its 
most brutal and evt>n in its most 
([ell"aded form. I attempt La look al 
this problem in a wOl'ld conttlxt and 
more espt'rially in thl' context of 
world democral·Y. My friend, Shri 
Dange, I think has indicat.d what 
is Likely to happen in Afri('a and 
perhaps in Asia. It democracy. and 
more especIally the W('stern l' ~ 

cracie.s, do not condemn this out· 
rage, then my own vlcw is. that 
inevitably the African. in lheir 
torture lind in their dl.·spt'rat(· search 
lor nS 'ii t ~ e  and pal'til'ularly Soml' 
kind of moral comtort, will turn to 
the Communisl!'. bec8u,;e, QIj ~ know, 
the Communists at lea.t pay lip .ym-
pathy to the dodrine 01 race equa'!ity 
and thl'Y tUfn their facC':, again!l:t i~ .. 
lTimination ba!wd on eolour. I think 
it is time that the Western dl'mocra" 
r ~ -i realise what bl the issuc, ~  

this belief IPreadl that democracy 
is the political crf"C'd of tht· whltr man 
and democracy 0p"lIs just lhh. thut 
ii, merely '!Quality tor lhe while man 
but disability and torture for those 
who arE" of a different il ~tBti n, 

then my own feeling il! that democra-
Cy will not only be rejected in Africa 
but it will be r"j.'Cted in A.i •. 

I have. in my own way, bl't'n a 
humble student at anthropolo,y, and 
what amuses me is thlt the re!lponllibl" 
leaders in South Africa should talk a. 
if they have never .tudl.d the history, 
and they have certainly talked a. if 
they had never heard of a:lthropololY 
or anthropolo,ical truth.. Only t.his 
mornln« I read in the press a statement 
which hal an almost vulgar referenc(" 
to white civilisation, thf' supremacy 
of the white civiU .. tion. i ~', 

with an due rt"Spt-ct to whit. civili-
sation, I would remind people who 
,lory in it thai it is only a very recent 
phenomenon I" world hiltory. And It 
the whLte nation. do not lIhow any 
sen.... of history, perhaps th.y .how 
no eommonoen .... Lt may b., but. very 
Iranaient pbenomf!non in world hIo-
tory. Pt-rila"" we do not know very 
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much about it, but with my little 
reading I found that the Negro race, i!! 
their own way, have made very proud 
contribu:ion to the cultural achievp-
ment. of the world. And what the 
South African whites do not seem to 
rt'ali:ie is that the oldest civilisations 
have not been the white .civilisations. 
There have been the Mediterranean 
dvilisation, the Asian civilisation it you 
like-a!!d in it I include the civilisa-
tion of India-the Mongaloid civilisa_ 
tion and the civilisations from Malaya 
and if the Western democracies under-
rate these and insist on the pernicious 
doctrine of white supremacy and the 
supremacy of the white civilisation, 
then it will bring its own nemesis. 
A!!d may I say this with great respect 
to those who indulge in this doctrine 
of white supremacy that before the 
whites thl'mselves--i think the British 
realised in India-that it is not only a 
.hort-sighted policy but a suicidally· 
short-sighted policy. Two or three 
millions of whites in South Africa are 
not going to stem the inevitable tides 
d history. -
Today, as the Prime Minister has 
poin tcd out, South Africa is in a 
ferment and nothi!!g is going to pre-
vent the Africans u1timately from 
coming into their own. 

May I end witb the note that 1 hope 
that the Commonwealth countries will 
take a very strong line in this t~er  

Because, I think it was the Prime 
Minister who referred to this fact Bome 
time alo that 1iteraUy the complexion 
of the Commonwealth has cha,..ged. 
ThE' complexion of the Commonwealth 
today is predominantly brown and, 
with the accession of more and more 
independent African State. It may 
t~11 become predominantly sable 
hued. Before the Commonwealth is 
this stark issue. Racialism, I have 
always felt, is not only an evil ism but 
it is perhaps the most dangerous ism 
which tht.· world has to face today 
and either for or against the demo-
cracies, particularly the Western 
democracies. will have to take sides 
and on the answer will depend, in 

my humble view, not only the future 
of democracy but perhaps the future 
of mankind. 

Shrt P. K. Deo (Kalahandi): Mr. 
Speaker, I fully associate myself and 
the Ganathantra Parishad with the 
sentiments and the fecli!!g.' of the 
Prime Minister on the brutal and in-
human massacre of the South Africans 
by the South African Governmen t. I 
not only express my sympathy and 
condolence to all those who have 
suffered but, at the same time. I 
salute the m'artyrs who have paid their 
Jives for their liberties, and I condem,.. 
the Soutb African Government for this 
ghastly killing. It is unthinkable that 
even in 1960 some Government, who 
claim themselves to be civilised and 
who subscribe to the United· Nations 
Charter of Human Rights, &tid who 
are the members of the United 
Nations, should resort to this sort of 
policy  of racial discrimi:1ation and 
differentiation in their dealings with 
human beings, because of their racial 
affiliations. It is a clear caSe of 
genocide and the United Nations should 
intervene. 

When the resolution on genocide was 
moved in the United Natio!ls, India 
had the proud privilege of being tbe 
initiator of this resolution and so I 
think the Government and tbe Prime 
Minister should rise to the occasion 
and should use their good offices to 
move the United Nations SO that they 
could deal with this matter properly. 
OUr Prime Minister has championed 
this cause on a previous occasion, I 
request him that instructions be given 
to OUT representatives at Lake 
Success so that they could mOVe in thu 
matter in the right direction. 

In the beginnin, I thought that my 
Communist friends would raise a point 
of order, because it rel t~  to the 
inlernal administration of another 
country, as they did at the time of 
discussing the ge!'locide in Tibf.'t. They 
have not done it. and it is a good 
thing they have not done it, and this 
House has given it" fuB support to 
the Prime Minister's resolution. 
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I urge upon the Prime Minister, at 
the same time. to reconsider the 
question of severing L."dia's connec-
tion with the Commonwealth; beeause 
South Africa is a member of the Com_ 
monwealth and India is a member of 
the Commonwealth and when our 
approach to this human problem is so 
difJE.·fent. there cannot be any common 
meetbg ground. I sincerely hope that 
when India and South Africa differ on 
thi~ fundamental issue, there is no 
common caus€' to sit across a table and 
discuss. I hope the Prime Minister 
wi]) reconsider t.his matter in the en. 
suing Commonwealth Prime Ministers' 
n ere~ e  

With these words, I whole-heartedly 
support the Resolution SO ably moved 
by the Prime Minister. 

lIfr. S_ker: The Resolution should 
be treatE'd as a condolence Resolu-
tion. We need not go far away from 
that. 

Shri BraJ Raj SlDeh: While .ssoci-
ting myself. on behalf of the Socialist 
Party, with the sentiments expressed 
by the hon, Prime Minister, I would 
hU"e liked that this House should have 
gone further in expressin, in concrete 
tt'rms the fee lin,s which 1 have seen 
in the country .gainlt thE" murders 
which have tann place in South 
Africa. I feel that the Resolution 
which has been moved by the Prime 
Minister doeR not 'A lon, to expre!IB 
thOSe feelings, As the Prime Minister 
bimself stated. it i. a moderate Re-
Mlu'ion. I feel it is not o!1ly mode-
rate, it is also timid, because we have 
seen it stated that the Briti.h House 
of Commons wu to discuss a motion 
"to protest in the stron,est possIble 
term, to the Government of the Union 
of South Africa" about the shooting 
and to n ~ "the abhorrence of the 
British people that sueh an outrage 
should take place within the British 
C6mmo!1w""lth-. Elsewhere ablo. 
stronger feeling. have been expresoed. 
Lest it should be taken that perhaps 
some sort of violence was uAed on 
peOPle who were guilty. I may quote 
her. one of the authoriti... The 
An,lican Bishop of JaiwlDes\1Urg. the 

Sooah Africa 

Right Reverent Ambros Reeves. gave 
the following account of the Sharp,,-
viii" riot. as compiled from the sworn 
afJldavils from about one hundred. 
wounded African!i in Bl'ragwanalh 
hospit&1 in Johannesburg. 

"The Africans began gathering 
in the township eat I in the 
morning as instructed by Pan-
Africanist leaders, They under-
stood they had to protest a,ainst 
carry in. passe., They also had 
the idea that a White man would 
speak to them at the pOlice station, 
as they had been informed of this 
by Whit. Policem"n, 

The Afl'icans began to gather, 
but they had not the sliehte.t in_ 
tention of ti&htin,. They had no 
sticks, Thei ... leaders had im_ 
pressed on them beforehand that 
thf"rf." was to be no violenl'e. 

The Africans l~re un8!'limoU8 in 
pointing out that they would not 
haVe allowed women and children 
to eo to the police .talion if there 
was to be violenl'e." 

So. Jt is C'h.·ar that thert~ was no 
violenCe on the part of the Africans 
themr.clvr. but it i. only the South 
African t~rn ent which induJge1i 
in violenre. 

While assochuln, mYlelf with the 
sentiments expressed here by the pre-
viouo 'peakers, I would like lh,' Gov-
ernment of India to tab certain 
concrete stePl. I would like that 
a Rtronl world public opinion be 
created and India Ihould do its bl! in 
creatin, th(! same-.a-inlt the.e ma.1 
killinp in South Africa. Our Prime 
Minister should refuse to .it tn the 
Commonwealth Prime Ministers' Con .. 
ferrnee to be held in London if the 
South Afriran Prime Minister partici· 
pateR in it. Our representaUvt! In the 
Security Council must br n tr t~  to 
take the initiative to condP.ft'ln th ~ 

mas .. killin,s in South Africa wht'll th·· 
di§cuBsion in the Council takes pla("e 
tomorrow. The Govemment should 
show ito h ... r-f .. lt sympathy tow.rds 
Ihe PRn-Africani.t movement and help 
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it in its own way to achieve its ob-
jective. When President Nasser visits 
this country our Prime Minister 
should, in consultation with him, 
evolve a programme under which a 
second Bandung Conference might be 
held somewhere in Africa in the neal' 
future comprising of the nations of 
Afric:a and Asia. India should quit the 
Commonwealth of Nations and should 
in earnest try to bring the Asian-
African nations closer. The United 
Nations should be strengthened so 
as to effectively check such racial 
outbursts in future. The matter 
should be taken up in the Common-
wealth Prime Ministers' Conference 
if our Prime Minister attends it and 
some suitable action should be taken 
by the Conference itself. 

Shri Khadllkar: Mr. Speaker, Sir, 
while sharing the sentiments expressed 
by the han. Prime Minister when he 
moved Ihe Resolution, 1 would like to 
add a few observations on this 
occasion. 

1 was surprised to hear at the outset 
the han. Prime Minister when he said 
that it is more or less a matter of 
internal jurisdiction. The world is fast 
advancing and a time has come when 
certain issues which are more or les.il 
moral i!'isues, issues which have a 
direct bearing on the world com-
munity, should not be con .. 
sidered as domestic issues Or issues on 
which any Government when it ex-
presses itself should be constrained 
in expressing itself by diplomatic 
moderation. 

So far as the South African people 
are eoncerned, 1 feel that We are united 
with them by a special bond because 
the method of struggle which We 
adopted for achievinl independence-I 
mean passive resistance or Satyagrah 
the same was conceived in South 
Africa. In that peculiar background 
Mahatma Gandhi conceived it. We. 
in our country after Gandhiji's arrival 
in this country, practised it and we 
claim that through that method we 
have achieved our independence. 
Therefore when we are connected with 
the African. throul/l this n~ 

peculiar bond of struggle and of 
ul'othel'hood-is it not our duty to give 
fUll-throated expression to Ihe feel-
in!!s of the people in Ihis country and 
i!'l this House? This is my IIrst sub-
mission. 

When I make this submission I look 
at thl' scene al the present moment 
in Africa. What is this pas,S system 
meant for? There arc several types 
of passes. Everybody has got to carry 
them. 11 is meant for pinning down 
tlle African labourer to a particular 
locality so that he cannot exercise his 
bargaining power and is socially im-
mobilised. As the British Labour 
Party Leader has ob.;oerved this mOl'!1_ 
ing, the African is entirely made to 
surrender his bargaining slrength-and 
remain ever in SUbjection of the White 
settler's domination. This is the posi_ 
tion. 

Therefore this struggle a:isumes a 
peculiar significance in South Alriea. 
It is not simply racial discriminatio!l 
as it is supposed to be. There is racial 
discrimination practised in several 
countries. For the first time it has 
fortunately not taken a white against 
black turn because the conscience of 
the Western world has been aroused_ 
All over the West you find that feel-
ing of sympathy being expressed sin-
cerely. For instance, 1 was surprised 
to read this morning that in Norway 
flags are to be flown at half mast. This 
is somethinl which would stir th!> 
hearts of the people. We are much 
nearer· Africa. Are we not going to 
take some positive steps about th t~ 

Or, are we inhibited in our expression? 
My han. friend used the word 'timid'. 
I would not call it timid, but it is 
tame and insipid because of some dip-
lomatic propriety. I think that would 
be wrong and that would not go a long 
way in giving them support. A tim!> 
has come when India will have to 
assure the Africans that we will stand 
by them in their struggle for political 
freedom, soeial equality and human 
dignity. Unless we say this, giving ex-
pressiOn to OUr feelin,s, I do not think 
We are discharging our duty toward. 
our African brethren. 
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So far as this problem is concerned, 
jt is also on the international level. 
It will be taken up in the United 
Nations very soon. When it is taken 
up there, as 1 said, there have got to 
be some limits for the exercise of 
national sovereignty, as we call it, and 
certain issues will have to be taken out 
of national jurisdiction and dealt with 
on the world plane by the world com-
munity. If that is not done at the 
United Nations and if some sort of de-
finite action is not taken like keepini 
out nations which afe not prepared to 
abide by cerlain Charters of the 
United Nations, just like the Huma::> 
Rights Charter, because of the diplo-
matic bargaining that goes on in the 
international organisation, is IndJa 
going to be a party to such a bargain? 
I would like to ask that. Therefore 
this matter is to be looked upon with 
811 seriousness at this juncture. 

The other day I read that our Vice· 
President has said that at the hillihest 
diploma tic level, that is, the SWDmlt 
level, the problem of atom bomb and 
its dangers to humanity is beine con-
sidered. But he thought-and rightly 
thought, 1 feel-that the probl .. m of 
racial discrimination and racial selrf'-
gation i:; equally or even more impor-
tant and some method must ~ founn 
out (0 eliminate this type of perpetua-
tion of aparthied that. is being prac-
tised and practised in a ruthless man-
ner in South Africa. 

8hrl Kamaluyan Bajaj (Wardha) : 
What do you suggest for that? 

Shri Kallka Sblgh (Azamgarh): ~ 

is making a speech. 

Shrl Khadllkllr: I am not the Gov-
ernment. The han. :Member asks rn'!: 
What do you suggest for that? 1 have 
some suggestions. It is for the Gov-
ernment to act. Suppose the han. 
Prime Minister was not occupyina thp. 
Prime Ministt'rship and was sitting 
on this side. The other day when 
ne desc"ibed this (ral:edy as a ghastly 
tragedy and compared it with the 
Amrit.ar or Jallianwal1a Bagh tr~

gcdy, you neve,' asked hun 

"What \10 you propose to do about 
it?" 

here~ re I say that it is a questhlll 
of e r~ ing your ["eling and giving 
them support in their struggle. An-
other 3·,.,ect is there. We can extend 
them help. We can extend thert~ 

monetalY help and help them i" 
every way possible. We can rO'IS: 

world conscience-,hat is already 
aroused-to see that this practice of 
segregation is stopped once for all 
and that they are allowed to live in 
their own homeland with equal dignity 
That is the only way. 

1 would like to utter one word of 
warnIng before I conc;ude. As 1 said 
I do believe that We owe cerL$i:" 
moral obligation to Africa because 
Gandhiji got that inspiration for that 
peculiar method of struggle in a pe-
culiar surrounding where a mass of 
black humanity was helpless and a 
white minority was sitting tight over 
its head. This was the position. He per_ 
fected it here. But if no action is 
taken by the civilised community of 
the world, as Marx has predicted, in 
South Africa, it will not be simply a 
class war, but the class war will take 
a racial form, and at that a worst 
type of form. 

13 hrs. 

Therefore, 1 would appeal to th~ 

PrimE" Minister not to be restrained 
or constrained by diplomatic ~r

(ion, but give full-throated support 
and in every way possible help the 
struggle of Africans for full freedom, 
full social equality and human justice. 

With these words, I move my 
en ~nt  

Raja Mahendra Pratap (Mathura): 
May I say something? 

havt- some important pojnts to 
say. 

Mr. S e ~r  Shri Siva Raj. 
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Shri Siva Raj (Chingleput-Reserv-
ed-Sch. Castes): On behalf of the 
Parliamentary Group of the Republi-
can Party of India, I accord my full 
support to this Resolution. 

This Resolution being, as it is, an 
expression of sympathy with the 
Africans in their hour Of suffering, 
does not call for an elaborate exposi-
tion of principles of international 
justice or national sovereignty or ra-
cial discrimination or the like. The 
Republican Party, as you may know, 
Sir, has pir',')cd its faith in the anni-
hilation of I I kinds of discrimination, 
whether it ~ ; racial or caste or anti-
semitic ane lhe like. Consequently, 
this Resolu .... lD commands our full 
sympathy alad support. 

I will also appeal to the Prime Min-
ister to utilise the ·opportunity when 
he goes to attend the Commonwealth 
Prime Ministers' Conference to move 
this matter at the right time and in 
the right quarters, and I dare say 
w(' can entrust that responsibility to 
him with confidence. 

But may I draw the attention of 
this House that this House should not, 
only on occasions like this, start eX-
pressing its opinion on this question 
of racial discrimination? But it must 
be the constant endeavour of this 
Hous<' and the people of India to 
preach against racial discrimination 
Or discrimination of any kind all 
over the world. including our own 
country. I do hope that this Resolu-
tion will afford an opportunity for 
not merely the Members of this House 
but also the people outside to con-
stantly think about the question as to 
how discrimmatlon between man and 
man can be removed. 

With these words, I support the 
Resolution. 

Shri Mohammed Imam (Chital-
drug) : I fully associate myself with 
the Prime Minister and other hon. 
Members in condemning the atroci-
ties that are being committed by the 

South Afric;j 

South African Government on a 
peace-loving, patriotic people who, 
as a result of racial segregation and 
class prejudice, are being subjected 
to ruthless suppression and various 
other indignities. 

We are all aware and We are con-
scious of the prolonged trial, both 
physical and moral, to which our 
South African friends, and also our 
Indian friends, are being subjected 
by a series of detestable outrages. It 
looks as if the South African Govern-
ment is adopting the mass extermina· 
tion methods of the Nazis who one 
day drOVe away from Germany the 
entire population of Jews. 

I do not want to go to the extent 
of suggesting that India should dis-
sociate itself from or sever its connec-
tion with, the Commonwealth, but 
I must point out that these atrocities 
and inhuman acts of a member of the-
Commonwealth is doing great damage 
to the reputation of the Common-
wealth, and it is left to the Prime 
Minister, when he attends the next 
meeting of the Commonwealth Prime 
Ministers, to restore that reputation 
and to see that no further damage is 
done to the Commonwealth. 

South Africa is a member of the 
Commonwealth. It has been a mem-
ber from a very long time, and it must 
respect the wishes of the other mem-
bers; otherwise, it has no place in the 
Commonwealth, and it must be asked 
to quit. 

Shri Heda (Nizamabad): They are 
not attending the Commonwealth 
conferences. 

Shri Mohammed Imam: Also, it is 
a matter that should be taken up at 
the UNO, and India must take the 
lead and initiative, and see that the 
South Africans get thetr legitimate 
rights and aspirations fulfilled. 

The exploratory spirit and the 
mutual jealousies of the various Eu-
ropean nations led to the appropria. 
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tion at LIe entire continent at Africa, 
so much so now I think the entire con-
tinent is under the domination of ab-
out six European nations. They have 
either colonised, or had themselves 
gone and settled down in various 
parts of Africa, and the local people 
were being exploited. Now a spirit of 
nationalism is manifesting itself 
throughout the continent, and we have 
been hearing of the struggles and 
the privations of the people in other 
parts of Africa also. 

So far as South Africa is concerned, 
the white settlers came and made 
South Africa their home. They came 
there as the guests of the original 
settlers. After establishing themselves 
firmly and fully there, they expro-
priated the rightful setUers, and now 
the real inhabitants, the permanent 
inhabitants, have become the foreign-
ers, and the foreigners have become 
the rulers and permanent "'}n.habitants. 
That is the irony of the situation. 

Not only that. These original in-
habitants, and also the Indians who 
Wcnt there, are subjected to various 
indi£nities, various discriminations, 
50 much sO their life there is at· 
tended by various perils. 

Of late We have been hearing of 
so many atrocities being committed, 
and the recent one, the massacre of 
about 70 people in one day, is the 
greatest atrocity which crowns their 
a trocious methods. This is a blot on 
civilisation, this is a blot on humanity, 
and the Prime Minister must see that 
right is done to these peace-loving 
people. 

After all, what do they want? They 
want equal citizenship, they want 
equal rights, they want equal treat-
ment, and it is but right that as 
human beings we sympathise with 
them and We treat them with all con-
sideration. 

So, with this I fully support this 
Resolution. 

South Africa 

Raja Mahendra Pratap: Now I 
may say a few words, some ~r~  jm-
portant points I have. 

Mr. Speaker: Yes. 

Raja  Mahendra Pratap: beg to 
say that I highly admire our Prime 
Minister for bringing this Resolution, 
but he and all the membc·rs here are 
not viewing the point r~  the world 
stand point. They arp all thinking 
from the party standpoint or State 
standpoint or country's standpoint, 
but I consider the question from the 
world standpoint. 

I am very sorry to say that in cer-
tain parts of our world there is tur-
moil today. We must go into the 
very depth of the question and fllld 
out what the cause 9f it is. 

According to certain natural laws, 
human currents do flow. The Aryans 
Oowed into India, the Mongols flowed 
into Europe, the Arabs flowed into 
India, and now the Europeans are 
flowing out, or have flowed out into 
America, and they flowed out also 
into South Africa, and when they 
arrived there. they gave light, they 
brought a higher civili!ation to South 
Africa. We must recognise that. And 
I think to this Resolution we must 
add that the people of South Africa 
should study our Brahman culture, 
how the Brahmans could hypnotise 
millions of people here and keep them 
together with themselves. It is a great 
fact. If these Europeans follow our 
Brahman culture they will be able to 
harmonise the peoples of South Africa 
and there will not be any more trou 
ble there. We can also suggest sal' 
ing, "Look to Englishmen who toc. 
lesson from the Brahmans of India, 
how wonderfully they could settle the 
questions of India and Ghana and 
other States, and how our breth"m 
the French are falling; for instance, 
they could not settle the question at 
Algeria even today." 

The trouble in South Africa is. this 
that the Boers are flghtinl1 with the 
Englishmen there and they hope that 
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the Englishmen will ~ together 
wh.'n they direct all their attention 
against the blacks, That is at the 
bottom of this whole trouble. Now, 
what we can do is to try to utilise 
Christianity and higher sense of the 
whites and our Brahman culture .... 
(Interruptions) . 

Th<re is nothing to laugh at it. It 
i. a ~re fact. In this way this matter 
will be settled ·and in that part of the 
world peace will reign. I support th~ 
Resolution of our han. Prime ini ~ 

ter with this ,!ddition that he may 
also suggest some remedy. Only con-
df'mnation always is not good. There 
must be some remedy proposed and I 
propose the remedy. 

Shri Hem Barua (GauhBti): Sir, we 
must not forget that the vear 1960 i. 
tho' year of Africa, ~i  shaking 
oft' the manacles of slavery and e erl~ 

jng into freedom. But I cannot under-
stand the desire on the part of the 
South African Government to con-
tinue to live as a solitary landmark 
of medievalism in a world that is 
crusading with meticulous zeal to-
wards the realisa lion of progressive 
ideals and the translation of the ethics 
Of humanity into practice. The South 
African statute-book is overloaded 
with too many legislations that cut 
at the very root of the fundamental! 
of human rights. The so-called 
Roman-Dutch law of treason that 
operates there in an angry man-
ner provides that a man can be expel-
led, imprisoned, !logged deprived of 
employment Or excluded from public 
life even on the !limsiest grounds. 
TIoese r~ th~ conditions that ~ i t 

th~re  

Now, Dr. Verwoerd, the ri ~ Min-
ister, introduced a Bill in Parliament 
seekiIl& an all-White referendum on 
the question of South African Repub-
lic and within a week of the intro-
duction of this Bill in Parliampnt the 
South African police demollstrated 
what is in store for the South Africans 

as second-class citizens in that coun· 
try. South Africa belongs to these 
people and not to the handful of white 
people,-the shameless relic of im-
perialism that ought to have been 
dead as Dodo by now. If the South 
African turns at Dr. Verwoerd and 
says: "Get out all of you," possibly 
he would be both morally and legally 
justil1ed to do so. But he in this 
largeness of heart and generosity of 
spirit does not say li1te that. He sim-
ply says "Give us the rights to live as 
free men." That is what he is saying. 

We must condemn this holocaust 
of bloodshed and at the same time 
ihow our sense of outrage at this 
event. What is a pity is that machine 
guns are used against an unarmed 
people and it is more distressing to 
know that saracen armoured cars and 
troop carriers are supplied to the 
South African Government by a mem-
ber of the Commonwealth, that is, 
Britain. Now, this question is lying 
in the Security Council on a com-
plaint lodged by an Afro-Asian Group. 
But, I am afraid, except express in II 
their important rage on this particular 
issue they will be sleeping over it as 
they have slept over so many issues 
all these years. But I feel that the 
Commonwealth Conference can do a 
lot and, therefore, I suggest to our 
han. Prime Minister to consult the 
Prime Minis!crs of other countries in 
the Commonwealth so as 10 evolve 
ways and ~ n  to collectively con-
demn this racial discrimination policy 
of the South African Government and 
at the same time this massacre of 
women, children and aged e l~  I 
.... ould suuest to the Prime Minister 
to see whether it could be possible in 
consultation with the other Prime 
Ministers to prevail upon Dr. Ver-
woerd to change his policy of apar-
theid, of racial segragation and all 
that. 

Lastly, would suggest to the 
Prime Minister if it could be possible 
on humanitarian grounds to organise 
8 relief fund in this counlrv for the 
dept'ndants of those victims-who fen 
at the shooting and aho those people 
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who were injured, or else the Prime 
Minister could organise some contri-
bution to the fund that has already 
been started in South AIrica by men 
like Rev. Ambrose Rl'eves of the An-
glican Chruch. 

With these words I associate myself 
with the sentiments expressed in this 
House and the Resolution that the 
Prime Minister has mqvcd in this 

Housr. 

Shri D. C. Sharma (Gw'daspuJ'): 
Sir, I rise 10 support the Resolution 
moved by our hon. Prime Minister. 
Through this Resolution the anguish-
ed heart of India and the outraged 
conscience of India speaks. It is not 
only India which speaks through the 
Resolution but all the people of this 
world who have the good of demo-
r ~ in their hearts, who stand for 

e ~lit  in all spheres of life and who 
want that nobody should be denied 
any kind of civic rights. All such 
persons speak through this Resolution. 
This Rt'solution is the test case not 
onlv for the peoples of the world but 
l ~ for the governments of the world. 
It is by this Resolution that people 
wilJ judge whether the homage that 
we PBtV to freedom of movement, free-
dom of livelihood, freedom of voting; 
whether the homage that we pay to 
the equality of opportunity, to the 
sanctity of civic rights are real and, 
whether these things are really opera-
tive so far as the eovernments at the 
wor1d are concerned, so far as th~ 

~ le of the world are concerned. I 
think that sO far as my country is 
concerned. We are to a man behind 
our hon. Prime Minister in his noble 
endeavour in order to right these 
wrongs, in order to give the nationals 
of South Africa their proper status, 
in order to give them their true di,-
nity-true human dignity. We are 
all behind them and I believe that 
811 the right-thinking people. of the 
world are abo behind them. 

I would at the same time say one 
thing that the struggle which 
the South Africans have been car-
rying on has been described even by 

South Africa 

a paper,' like" Manchester Guardian 
as a le,ilimate struggle. It has 
also been a peaceful struggle, as our 
han. Prime ini tt~r put it. So, we 
are all behind these South Africans 
who are fighting Iol' their rights. But 
in thtl struggle there. is also a warn. 
in&'; the spirit of defiance has got 
hold of the people of South Alrica. 
There have been manifestations of 
this spirit befW'e also. But this 
manifestation is in n class by itseJf, 
and when the spirit of defiance of a 
people is once aroused, I know that 
nothing can put it down. All the 
Sabre jets all the armoured cars of 
the massive police forces of South 
Africa will not be able to put down 
this legitimate and right struggle ot 
the South African people. I can as-
lure the South African people that 
every Indian is behind them, be-
caUSe they are IIghtine the light in a 
spirit which was vouchsafed to them 
by Mahatma Gandhi. the spirit which 
say!' that one should not put up with 
any kind of injustice, one should not 
endure any kind of oppression. one 
should not try to lie before any kind 
of power, however great, but one 
should resist such things peacefully. 
I am sure as the leaders of the Pan-
African Congress have said, though 
they are at this time under detention 
under the suppression 01 Communism 
Art, they have been waging a peace-
ful struggle. I know that the South 
Africans will wage a peaceful 
struggle, and I have no doubt that in 
the near future, tomorrow or the day 
after, they will win, and the day 
they win, the cause of democracy 
will triumph, and the cause of human 
rights will triumph, and the cause of 
human dignity will triump. 

I wish all sucee" to the people of 
South Africa. 

Shrlmati Reau Challravartty 
(Ba.irhat): May I say a word before 
you put this resolution"? You h ~ 

said that We should treat this only a. 
s condolence resolution. But I think 
that you and the entire House would 
like. besides trealing it a' a condolence 
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resolution, also to underline th~ lene-
ral feelings of the people of India 
against this  racial discrimination, and 
live our support to the people of 
Africa who are lighting for their free-

dom. 

Therefore, I should like you not to 
treat it only as a condolence resolu-
tion. 1 would submit this for your 

consideration. 

Mr. Speaker: Very well. The re-

solution stands as it is. 

Shrl Jawabarl.... Nehru: It is not 
striclly and merely - a condolence re-
solutionj of -course, not: But what 
I understood Mr. Speaker to mean 
was that in our discussions, we might 
treat it briefly as that, not that the 
resolutjon is limited only to 8 condo-
1.ence resolution; it goes beyond 

that. 

Shrimatl Renu Chakravartty: That 

clarifif's the position. 

Shri S. A. DlUllle: May I g~ t 

that in view of the character of the 
resolution, we may adopt it standing 

inotead of sitting? 

Mr. Speaker: Very well. May 
request that in view of the conside-
ration urged by the Leader of the 
Oppo,ition, Shri S. A. Dange. that 
the amendments may be withdrawn 
and not pressed, so that we may 
carry the spirit of the resolution by 
passIng it unanImously? I hope hon. 
Members would not insist upon my 
putting those amendment. to vote. 
They' may all be treated as with-

drawn. 

Shrl Kha41lkar: In view of the 
explanation given by the Prime Mi-
nister that it Is not a limited sort of 
condolence resolution, but It in-
cludes everything I beg leave of the 
House to wlthckaw my amendment. 

Shrl BraJ 1taJ SlDCb: May I say R 
word before wlthdnwing my amend-

South Afric(I 

ment. I hope that the sad thoughts 
which have been expressed in this 
House would be borne in mind by 
the Prime Minister in our future deal-
ings with this problem. Since wishes 
have been expressed here that there 
should be unanimity, I beg leave to 
withdraw my amendment. 

Shr! Hem Barua: I also beg leave 
to withdraw my amendment. 

Mr. Speaker: Have these Han. 
Members leave of the HOUSe to with-
draw their amendments? 

Hon. Members: Yes. 

The amendrnent.'i were bll lcane, 
withdrawn. 

Mr. Speaker: I only wanted to 
avoid controversial issues, and that 
was why I said that this ~t be 
treated briefly as a condolenCe 'reso-
lution, but the resolution reads 'as it 
is with all its implications. 

Thl! question is: 

"That this House deplores and 
records its deep sorrow at the 
tragic incidents which occurred at 
Sharpeville and Langa township 
near Capetown in South Africa on 
March 21, 1900, resulting in the 
dealth of a large number of Afri-
cans from police firing. It sends 
its deep sympathy to the Africans 
who have suffered from this firing 
and from the policy of racial dis-
crimination and the .suppression 
of the African people in their own 
homeland.". 

The Resolution was adopted. 

Mr. Speak .... : May I now request 
hon. Members to kindly rise in their 
sea Is to express' our deep sense of 
Borrow at these happl!nings? 

(The Members then Btood in silence 
for a minute) 




